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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

OA NO. 1250 OF 2025 

IN THE MATTER OF: 

Bhartiya Kisan Union Purwa through its Secretary ... Petitioner 

V. 

Union of India & Ors. . .. Respondents 

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 6 FOR 

PLACING NECESSARY FACTS AND DOCUMENTS ON 

RECORD IN THE ORGINAL APPLICATION 

I, Amrit Jyoti Tantia, S/O Mr. Shree Gopal Tantia, aged about 33 

years, being the authorized representative for the Respondent No. 6 

Company - Mis. GPT Infraprojects Limited, having office at JC - 25, 

Sector - III, Salt Lake, Kolkata - 700 106, do hereby solemnly affirm 

and state as under: 

1. I am filing the present affidavit on behalf of Respondent No. 6, 

being competent to swear and affirm the same. In view of the 

directions contained in the Order dated 30.04.2025 of the Hon'ble 

Tribunal, Respondent No. 6 is filing the present Affidavit to place 

, ,,,,, ___ on record the facts and developments that have transpired during 

the pendency of the captioned matter before the Hon 'ble Bench 

· ~ r just and proper adjudication of the present matter. 

' 

- · 
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2. At the outset, it is prayed that the contents of the Short Affidavit 

filed on behalf of Respondent No. 6 dated 28.04.2025 may be read 

as part and parcel of the present affidavit. The same are not 

repeated herein for the sake of brevity. 

3. The captioned Original Application has been filed by the 

Applicant principally raising two allegations: 

a. Respondent No. 6 has violated the provisions of the River 

Ganga (Rejuvenation, Protection and Management) 

Authorities Order, 2016 ("Ganga Rejuvenation Order") by 

undertaking the construction of the Ganga Sangam Bridge 

without obtaining the approval from the National Mission for 

Clean Ganga ("NMCG"); and 

b. Respondent No. 6 has allegedly set up its batching plants 

without obtaining the applicable permits, namely Consent to 

Establish ("CTE") and Consent to Operate ("CTO") from the 

Uttar Pradesh Pollution Control Board ("UPPCB") for the 

works carried out in the Ganga-Sangam Major Bridge Project. 

4. I state that during the pendency of the captioned proceedings, the 

requisite approval from the NMCG has been granted for the 

Project on 01.05.2025, as also affirmed by the Respondent No. 5 

in its counter affidavit. A copy of the approval of the NMCG dated 

01.05.2025 for the Project is annexed hereto and marked as 

,. ___ nnexure-1. 

0 ~ 
· • APAf': D 1' 

<OLAATfl,iuP~ * \ 
~n. 1-t,. "83~ , 

. t~.01 i 
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I 

5. Further, as stated in the Short Affidavit, UPPCB had withheld the 

grant of the Consent to Establish and Consent to Operate on 

account of non-receipt of the approvals from the NMCG for the 

Project. Pursuant to the approval issued by the NMCG, 

Respondent No. 6 has also obtained the Consents to Operate for 

all its batching plants. The batching plants continue to operate in 

compliance with all applicable legal requirements. The copies of 

the said CTOs are annexed herewith as Annexure- 2 (Colly). 

6. Therefore, with reference to the allegations levelled by the 

Applicant in the present proceedings, it is respectfully submitted 

that all statutory approvals and consents, including the approval 

under the River Ganga (Rejuvenation, Protection and 

Management) Authorities Order, 2016, as well as. the CTE/CTO 

from the UPPCB, have been duly secured from the competent 

authorities. The construction of the major bridge over the River 

Ganga at Prayagraj is, at present, being executed strictly in 

accordance with the aforesaid permissions and in compliance with 

all statutory requirements. 

7. In view thereof, the reliefs sought in the present Application have 

been rendered infructuous and no cause of action survives for 

further adjudication. Accordingly, it is prayed that appropriate 

directions may be passed by this Hon'ble Tribunal to dispose off 

the captioned proceedings in view of the above developments. 

= The above statements are true and correct to my knowledge based 

, -~- n the records maintained by Respondent No. 6 in the regular 

. \-'Ai': 
L!iJJp.~.iB 
n, f'tL ~3 \ 

Irv on. 46.0 
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course of its business. The annexures are true copies of their 

respective originals. 

DEPONENT 

VERIFICATION 

I , Amrit Jyoti Tantia, the abovenamed deponent do hereby verify that 

the contents of the above affidavit are true and correct to the best of 

my knowledge, and belief, no pan of it is false and nothing material 

has been concealed therefrom. 

Verified by me on~".}1h b¢ 2025 at Kolkata. 

DEPONENT 

Solemnl n.Diif'rn only 
D e : .. r..'.I before me 

ldenti, ...3.f m - 1 t_d Advocate 

- ·;., ,~·· ' .-.s 
No" ry C .. r .·C oi lndla 

Kolkata & 24 Parganas 

·2 9 AUG 2025 
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National ission for Clean 

file No: Pr-12012/12/2024-O/o ED(TECH) NMCG Dated: 01/05/2025 

Permission under section Sec 42 of the River Ganga (Rejuvenation. Protection and 
Management) Authorities Ord£r. 2016 

Subject: Permission for "Construction of a Major Bridge (3100m) on the river Ganga 
under package-2 of Phase -I Prayagraj Southern Bypass (Greenfield) by NHAI 
(National Highway Authority of India)" at Jhusi to Naini, Prayagraj 

Ref: Letter no. 11015/NHAI/Pkg-2/Southem Bypass/NMCG/PIU/Prg/35459 dated 
17/12/2024 

1. Vide letter referred above, NHAI Prayagraj submitted a proposal to the NMCG 
regarding permission for "Construction of a Major Bridge of length 3.1 Km to be 
constructed on river Ganga under Package-2 of Phase-1 of Greenfield Prayagraj 
southern bypass /inner ring road" under Section 42 of the NMCG Authority Order, 
2016. 

2. The proposal was deliberated upon in gt.h meeting of the Cell held on 24/03/2025. 

3. From the submissions made by NHAI, it is gathered that-

a) The application for approval was submitted to NMCG on 17.12.2024. The 
scheduled completion date of the project is June, 2026. 

b) Once completed, the road will help ease traffic congestion within Prayagraj city 
and provide significant benefits during the Magh mela held every year and Kumbh 
mela held at every 6 and 12 years in the city making it easier for pilgrims to travel. 

c) DGC made recommendation for the project on 28.02.2025. Recommendation of 
SGC is pending and included in the agenda for the next tentative meeting of the 
SGC. 

d) The physical progress of bridge construction is around 9%. 

e) Design HFL at the bridge site is 88.03 m while discharge of 68,000 cumec is taken 
as design discharge of the bridge. There is negligible afflux after the placement of 
the bridge, and the peak discharge passes through piers PS (CH 47.500) and P21 
(CH 50.030). 

1;:c;"j i::J!.<0CL ' ., I~(') f.:)Jff R'3m:'ii:1. 

'Cfq-:J'.f , Jt\l • saT01 l';·&; it~Tc'!TT - ~ 
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f) The Project proponent has obtained Environment Clearance, Forest Clearance, 
recommendation of DGC, NOC for General Alignment and Drawing (GAD) of the 
major bridge from Inland Waterways Authority of India and approval of project by 
Network Planning Group. 

4. (i) Section 6 (3) and Section 42 of the Authorities Notification, 2016 provides for 
according prior approval in certain cases by NMCG. 
(ii) Noticing that project authorities submitted their application after commencement 
of the work, NMCG in its efforts to curb such tendencies, wrote to the Mini:5try of Road 
Transport and Highways and NHAI vide its letter dated 08.04.2025 and 10.04.2025 
respectively for appropriate actions. 
(iii)NHAI submitted its reply stating that NHAI shall strictly follow said notification for 
the River Ganga (Rejuvenation, Protection and Management) issued vide No. SO 
3187(E) dated 07.10,201(;> and assured that necessary action will be taken by NHAI for 
any willful non-compliance of Gazette Notification No. SO 3187(E) dated 07.10.2016 
against the concerned. It further requested for the grant of In-principle approval/NOC 
of the National Mission for Clean Ganga for the said project so that NHAI can start 
the work before the upcoming monsoon season. Any delay is likely to have huge 
financial implications besides time over-run. 

5. Having considered the Cell's recommendations, replies received from NHAI as above 
and in exercise of the powers conferred under Sec 42 of the River Ganga 
(Rejuvenation, Protection, and Management) Authorities Order, 2016, approval is 
hereby granted for the "Construction of major bridge of lengtl1 3.1 Km on river Ganga, 
Prayagraj" subject to compliance of following conditions-

a) The proponent must ensure that the casting yard storage and labor camp yard are 
located beyond the active flood plain. 

b) No construction activities shall cause any intervention, obstruction, or diversion in 
the natural flow of the river at any stage of the project; 

c) If any damage occurs in the ecosystem of river or its floodplain zone, proponent 
will be held liable for its repair and restoration; 

d) The project proponent must obtain Consent to Operate the batching plant from 
the UP PCB and submit the same to NMCG. 

e) NHAI needs to make appropriate provisions for the river training works. 
f) NHAI must ensure the monitoring of Environmental Management Plan (EMP) 

through its Environmental Division at the headquarters and the regional office at 
the state level and must strictly adhere to the approved C&D Plan during execution. 

Page 2 of 3 
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g) The project proponent shall comply with all conditions imposed by relevant 

authorities from time to time, including those specified in the Environmental 

Clearance, Forest Clearance, recommendation of DGC and SGC and other No 
Objection Certificates (NOCs) obtained. 

h) All project activities must adhere to the provisions of the River Ganga 

(Rejuvenation, Protection, and Management) Authorities Order, 2016 and comply 

with all applicable regulations and court orders. 

i) This approval is subjected to recommendation from SGC. 

j) The NMCG reserves the right to revoke the approval if any of the above conditions 

are violated. The approval further doesn't preclude NMCG from taking action 

under EP Act, 1986 if it is established that river health has been severely 

compromised during the construction stage. 

This issues with approval of the competent authority. 

(Anup Kumar Srivastava) 

Executive Director {Tech) 
To, 

1. General Manager (D, National Highway Authority of India, MoRT&H, Govt of India, 

Project Implementation Unit-Prayagraj, 18-C/28-A, Sarojini Naidu Marg, Civil Lines, 

Prayagraj-211001 

2. District Magistrate, Collectorate Prayagraj, Prayagraj-211002 (UP 

Copy to: 

1. Project Director, State Mission for Clean Ganga-UP (SPMG-UP), Plot No-18, Sector-7, 
Gomti Nagar Extension, Lucknow, - 226010. 

Copy for kind information to: 

1. PPS to Secretary, DoWR, RD & GR, Ministry of Jal Shakti 

2. PPS to Chairman, CPCB 

3. PS to DG, N MCG 

Page 3 of3 
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Uttar Pradesh Pollution Control Board 
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 
l'honc:0~22-2720828.'.:.72003 1, Fa.,_ :1)522-272 076,J. Email: info@uppcb.in. Wcb,itc: www.uppcb.com 

Category : GREEN 
238519/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRAYAGRt\.J/2025 

To, 

M/s 

GPT INF f\. PROJECTS LIMITED 
NlB.I KALA UPARHAR, JHUNS.I, PHOOLPlJR, PRAYAGRA,J 

Application Id: 31491658 
Date: 03/05/2025 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby granted to GPT INFRA PROJECTS LIJVHTED located at NIBI KALA l JPARHAR, 
JHUNSl, PllOOLPlJR, PRAYAGRAJ. subject to the provisions of the Water Act, Air Act and the 
orders that may be made further and subject to following terms and conditions :-
1. This CCA GPT INFRA PROJECTS LIMITED granted for the period from 03/05/2025 to 31/03/2026 
and valid for 1nanufacturing of following products. 

s Product Quantity Unit 
No 
l RMC 240 Cubic Meters/Dav 

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :­
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) Treatment facility Discharge point 
Domestic 2.0 KLD Septic Tank Soak Pit 

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 
of prilnary/secondary and te1iia1y treat1nent as is required with reference to influent quantity and quality . 

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 
be intimated by fax/phoneiernail with a repo1i in this regard to be dispatched i_inmediately. 
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 
for gardening etc. Quality of the treated efflt1ent shall meet to the follo,ving general and specific standai-ds as 
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard 

S.No. Parameter Standard 
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with 
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be 
stopped immediately and this Board has to be intimated by fa· phone/email with a report in this regard to be 
dispatched immediately. 

ANNEXURE No.-21130
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained 
continuously so as to achieve the quality of the treated sewage to the following standards. 

ls No. I Parameters I Standards 
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended:-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control 
equipment as required with reference to generation of emissions and operate and maintain the same 
continuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

SNo. Air Type of fuel Stack no Contro1 Height of 
Pollution Device Stack 

Source 
1 DG SET- HSD 02 Particulate AS PER E(P) 

160 KVA & Matter ACT 1986 
30 KVA 

Emmission Quality Standards 

SNo. Stack no Parameters Standards 
In case of stoppage of functioning of air pollution control equipment, production has to be stopped 
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately 
(ii) The unit will not use any type of restricted fuel. 
iii) Noise from the D.G. Set and other sonrce(s) should be controlled by providing an acoustic enclosme as is 
required for meeting the ambient noise standards for night and day time as prescribed for respective 
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : fron1 6.00 a.m. to 10.00 p.rn., Night time: fron1 I 0.00 p.m. to 6.00 a.m. 

Standards for I.ndustrial Commercial Residential Silence 
Noise level in Area Area Area Zone 
db(A) Leq 

Day Night Day Night Day Night Day 
Time Ti1ne Time Time Time Thne Time 

75 70 65 55 55 45 50 
4. Essential documents to be submitted by the Industry/Unit as Applicable :­
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 

Night 
Time 

40 

(ii) Quarterly compliance report of the CCA,. photograph of ETP/APCs/Waste Storage Area. 
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 
6. Unit has to comply with the following specific & general conditions. Non compliance of any provisi011 of 
this CCA and provisions of the Water Act, A.ir Act and Hazardous and Other Wastes (Management and 
Trans boundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 
7. In compliance to the G.O 1011 /81-7-2021-09 (Writ)/2016 dated .13.10.2021. issued by Department of 
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 
per the SOP available at URL:-http:i/,vww.upecp.in!TrainingSession.aspx for ensuring timely compliance of 
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the 
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 
Only) whichever is more, within 30 days from tbe date of issuance of this certificate. In case of non-
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complia11ce of this direction, your consent will be revoked by the Board. 
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction 
tben the industry will have to obtain No objection ce11ificate for abstraction of ground water. It ,,·ill be the 
responsibility of the industry to comply ,vith the various conditions of the NOC obtained from the 
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

General Conditions:-
]. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three 
month fron1 the laboratory recognized by the 1'v1oEF and shall repo1i to the UPPCB. 
1. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 
outlet for the discharge of effluent or gases emission or sewage waste from tbe unit. 
3. Treated Industial waste water and domestic \Vaste water shall be disposed jointly at one disposal point. 
The applicant shall provide discharge measw-ement equipment at final disposal point. 
4. The applicant shall strictly comply with conditions of this CCA. and submit compliance report of stipulated 
conditions within 30 days of receipt of this CC A. If at any point of time. it is found that the industry is not 
complying with stipulated conditions or any further direction/instrnction issued by the Board, legal action 
shall be initiated against the applicant. 
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. nrnst be leak-proof 
6. The industry shall provide uninterrnpted entry to the STP/ETP inlet and outlet points, Air Pollution 
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems. 
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 
occur in excess of standards laid down, such information shall be reported to the Board's offices and all 
other concerned offices. In case of fail me of pollution control equipment, the production process connected 
to it shall be stopped with immediate effect. 
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only. 
10. In case of any damage to the agricl1lture productivity, human habitation etc. by the operation of industry, 
it shall be imperative to stop production in the industry with immediate effect and such information shall be 
reported to Board's ofiices. The indust1y shall be liable to pay compensation also in such cases as decided by 
the Competent Authority. 
1 l. The applicant shall apply before the 60 days of expiry of CC A or any change in production types/ 
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge 
point or emission point 
11. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA., as 
may be necessary. 

Specific Conditions:-
]. This consent is valid for Ready Mix Concrete Plant (@30 Cubic Meter/Hour)-240 Cubic Meter/Day at 
C:iata No. 354/1. Nibi Kala, Uparhar, Jlmnsi, Prayagraj (Geo-coordinates-25.385871, 81.943211) 
2. A thick green belt of trees of suitable species able to attain 8-10 meter height on maturity shall be 
developed in multi-lineate staggered manner on a mininmm 33% of the land on which the industry is 
established as per the "Protocol for Development of Green Belt" notified vide Board Office Order 
No.I-116405/220/2018/01 dated. 16.02.2018 in this regard and is available at URL 
http://www.uppcb.com/pdf/Green-belt-Guide _ l 602 l 8.pdf. 
3. The industry shall ensure that water sprinkling system, l'v1obile water sprinkling system and Smog gun 
should be installed as Air Pollution Control System. 
4. The Industry shall cover boundaiy wall around the project pren1ises. 
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5. If UPPCB or CPCB issues a closure order against the industry, this consent shall remain suspended for the 
period till the closure order is revoked, after which the consent will be effective again for the re1naining 
period. 
6. Settling tanks shall be made for re-circulation of water utilize for fugitive/dust suppression during 
operation of plant. 
7. This consent order is being issued ,vith the intention that no pollution or land ownership dispute is pending 
and no such litigation is pending in any court, otherwise, the consent order will be deemed to be nullified. 
8. This consent is not transferable, in case of a change of O\vnership/management and addresses of ne,,,, 
Owner/partner/directors/proprietor should in1rnediately apply for the same. 
9. The issuance of this consent does not convey any property rights in either real or personal property or any 
exclusive privileges. nor does it authorize any invasion of personal rights, nor any infringement of Central, 
State or local laws or regulations. 
10. The unit shall discharge the domestic effluent through the Septic Tank/Soak pit. 
l l. The unit shall be operated in such a manner that ambient air quality should not adversely affect the 
surrounding environment by the fugitive emissions emitted during the operational/processing period. 
12. The shall install/provide the water sprinkling systen1s as water sprinkler stand posts to suppress/mitigate 
the dust emissions. 
l 3. Prior to any change in process, production capacity, modification, or any change within the unit will be 
liable to take Consent to establish (CTE). 
14. Solid waste should be disposed off in such a manner that there ,vill be no adverse effect on the population 
and environment of the sun-olmding area. Environmental statement should be sent to this office before 30 
September every year. 
l 5. The DG set should have minimum stack height 0.2x K VA from roof-top of tbe nearest building \Vith 
acoustic enclosure and monitoring of noise level, stack emission and ambient air quality should be done by 
the laboratory recognized under Environment (Protection) Act, 1986 and report be sent to the Board. 
16. The industry shall regularly operate water sprinkling system to control process emission and dust 
suppression in scientific manner to maintain Ambient Air Quality as per CPCB norms. 
17. The Industry shall obtain land use certificate from competent authority of revenue department ,vi thin 0 1 
month and submit to State Board. 
18. Metallic road shall be installed inside the premises with Regular wetting of the ground within the factory 
pre1111ses. 
19. Complaint against said industry regarding Pol1ution if lodged & confinned in inspection the consent 
order shall be revoked & necessary action against industry shall be taken under Air(Prevention & Control of 
Pollution) A.ct 1981 and \Vater (Prevention & Control of Pollution) Act, 1974 as amended industry owner is 
responsible for this. 
20. In case of violation of ihe above mentioned conditions, the CTO may be withdrawn. 

Copy to: 

VIJAY Digitally signed byVIJAY 
Date: 2025.05.03 
l 8:22:30 +05'30' 

Regional Officer 

Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, T.C. 12V, Vibhuti Khand, Gomati 
Nagar, Lucknow. 

VIJAY Digit ally llgned tt/ VIJAY 
Date:2025.0S.Ol 111:22;~3 
+o5'30' 

Regional Officer 
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Uttar Pradesh Pollution Control Board 
Building. No TC-12\T Vibhuti Khand, Gomti Nagar, Lucknow-226010 

CategorJ : GREEN Application ld: 31118838 
Date: 09/04/2025 236666/U PPCB/Allahabad( U PPCBRO)/CTO/both/PRA VAG RAJ/2025 

To, 

Mis 

GPT INFRA PROJECTS LIMITED 

Gata No.- 146/2 & 200Mi, LA WAY AN KALAN, NAlNl, KARCHHANA, 
PRAYAGRAJ 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby granted to GPT lNFRA PROJECTS LIMITED located at Gata No.- 146/2 & 200Mi, 
LA WA YAN KALAN, NAINI, .KARCHHANA, PRAY AG RAJ. subject to the provisions of the Water 
Act, Air Act and the orders 1ha1 may be made further and subject to :following terms and conditions :-
1. This CCA GPT INFRA PROJECTS LIMITED granted for the period from 09/04/2025 to 31/03/2026 
and valid for manufacturing of following products. 

s Product Quantity Unit 
No 

l Ready Mix Concrete 240 Cubic Meters/Day 
Plant (RMC-30 
Cum/Hour) 

2. Conditions under Water(Prevention and Control of Pollution) Act -I 974 as amended :­
(i) The daily quantity of effluent discharge (KLD) :-

Kind of EfTiuent Quantity(KLD) Treatment facilit)' Discharge point 
Domestic 2.0 KLD Septic Tank Soak Pit 

(ii) Trade Effluent T1:eatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality. 

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 
be intimated by fax/phoneiemail with a report in this regard to be dispatched immediately. 
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as 
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard 

S.No. Parameter Standard 

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with 
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be 

stopped immediately and this Board has to be intimated by fax/phoneiemail with a report in this regard to be 
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dispatched immediately. 
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained 
continuously so as to achieve the quality of the treated se,vage to the follo"wing standards. 

ls No. J Parameters I Standards 

3. Conditions under Air (Prevention and Control of PoHution) Act-1981 as amended:-
iJ The applicant shall use following fuel and install a comprehensive control system consisting of control 
equipment as required with reference to generation of emissions and operate and maintain the same 
continuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

S No. Air Type of fuel Stack no Conh·ol Height of 
Pollution Device Stack 
Source 

1 DG SET- HSD 03 Particulate Approx. 2.5 
125 KVA Matter meter from 
(03 No.) Ground Level 

Emmission Quality Standards 

S No. Stack no Parameters Standards 

In case of stoppage of functioning of air pollution control equipment. production has to be stopped 
immediately and this Board has to be intimated by fa-.;iphoneiemail with a report in this regard to be 
dispatched immediately 
(ii) The unit will not use any type of restricted fuel. 
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is 
required for meeting the ambient noise standards for night and day time as prescribed for respective 
areas/zones (Industrial, Commercial, Residential. Silence_) which are as follows 
Day time: from 6.00 a.m. to I 0.00 p.m., Night time: from I 0.00 p.m. to 6.00 a.m. 

Standards for lndus1Tial Commercial Residential Silence 
Noise level in Arca Area Area Zone 
db(A) Leq 

Dav Night Day Night Dav Night Dav 
Tinie Time Time Time Time Time Tit11e 

75 70 65 55 55 45 50 

4. Essential documents to be subm itted by the Industry/Unit as Applicable:­
(i) Environment Statement in Form-V of Environment (Prokction) Rules, I 986. 

'Night 
Time 

40 

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area. 
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of 
this CCA and provisions of the \Vater Act, Air Act ,1nd Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Depaiiment of 
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 
per the SOP available at URL:-http:i/wvvw.upecp.in.!TrainingSession.aspx for ensuring timely compliance of 
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the 
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amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 
Only) whichever is more. within 30 days from tl1e date of issuance of this ce11ificate. In case of non­
compliance of this direction, your consent will be revoked by the Board. 
8. lfthe unit uses the ground water and requires the pern1ission from SGWA/CGWA for water abstraction 
then the industry will have to 0btain No objection certificate for abstraction of ground water. It will be the 
responsibility of the industry to comply with the various conditions of the NOC obtained from the 
competent authority and submit to the Board, within 3 months time failing which CH) \Viii be revoked. 

General Conditions:-
!. The applicant shall get analysed the samples of effluent/ernissionihazardous wastes at least once in a three 
month from the laboratory recognized by ihe MoEF and shall report to the UPPCB. 
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 
outlet for the discharge of effluent or gases emission or sewage waste from the unit. 
3. Treated lndustial waste water and domestic waste water shall be disposed jointly at one disposal point. 
The applicant shall provide discharge measurement equipment at final disposal point. 
4. The applicant shall strictly comply with conditions of this CCA and submit compliance repm1 of stipulated 
conditions within 30 days ofreceipt of this CCA. lfat any point ofiiine, it is found that the industry is not 
complying with stipulated conditions or any furthe r direction/instruction issued by the Board, legal action 
shall be initiated against the applicant. 

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems. 
7. The industJ)' shall provide Inspection Book at the time of inspection to the Board's officials. 
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 
occur in excess of standards laid d0\v11. such information shall be reported to the Board's offices and all 
other concerned offices. In case of failure of pollution control equipment. the production process connected 
to it shall be stopped \>;1th immediate effect. 
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only. 

10. Jn case of any damage to the agriculture productivity, humi:m habitation etc. by the operation of industry. 
it shall be imperative to stop production in the industry with immediate effect and such information shall be 
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 
the Competent Authority. 
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ 
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge 
point or emission point 

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as 
may be necessary. 

Specific Conditions:-
This consent to operate is granted for M/s OPT Infra Projects Limited, nfrastructure Limited, Bhukhand No. 
146/2 & 200Mi, Village-Lawayan Kalan, Post-Naini, Tehsil-Karchana. District-Prayagraj (Geo co-ordinates 
25.368897 Latitude and 81.910355 Longitude). 
2. This consent: is valid only for Ready Mix Concrete Plant-30 Cubic Mete1iHour. 
3. A thick green belt of trees of suitable species able to attain 8-10 meter height on maturity shall be 
developed in multi-lineate staggered manner on a minimum 33% of the .land on which the industry i.s 
established as per the "Protocol for Development of Green Belt" notified vide Board Office Order 
No.1116405/220 / 2018/02 dated. 16.02 .2018 in this regard and is available at URL 
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http:.'/ww-w.uppcb.comipdf'Green-belt-Guide __ l 60218.pdf. 
4. The industry shall ensure tllat water sprinkling system, Mobile water sprinkling system and Smog gun 
should be installed as Air Pollution Control System. 
5. The Industry shall cover boundary "vall around the project premises. 
6. If UPPCB or CPCB issues a closure order against the industry, this consent shall remain suspended for 
the period till the closure order is revoked. after which the consent vvill be effective again for the remaining 
period. 

7. Settling tanks shall be made for re-circulation of water utilize for fugitive/dust suppression during 
operation ofplant. 

8. This consent order is being issued with the intention that no pollution or land ownership dispute is 
pending and no such litigation is pending in any court, otherwise, the consent order will be deemed to be 
nullified. 

9. This consent is not transferable. in case of a change of ownershipimanagement and addresses of new 
Owner/partner/directorsiproprietor should immediately apply for the same. 
l 2. The issuance of this consent does not convey any property rights in either real or personal property or lli1Y 

exclusive privileges_ nor does it authorize any invasion of personal rights, nor any infringement of Central, 
State or local laws or regulations. 
13. The unit shall discharge the domestic effluent through the Septic Tank/Soak pit. 
14. The unit shall be operated in such a manner that ambient air quality should not adversely affect the 
SUJTounding environment by the fugitive emissions emitted during the operational/processing period. The 
shall installiprovide the water sprinkling systems as water sprinkler stand posts to suppress/mitigate the dust 
emissions. 

15. This consent is valid for the operation of the unit at the Geo coordinates and address 
16. Prior to any change in process, production capacity. moclificatio11, or any change 'Nithin the unit will be 
liable to take Consent to establish (CTE). 
17. So.lid waste should be disposed off in such a manner that there ,vill be no adverse effect on the 
population and environment of the sunounding area. 
18. Environmental statement should be sent to this office before 30 September every year. 
19. The DG set should have minimum stack height 0.2x KVA from roof'..top of the nearest building 'INith 
acoustic enclosure and monitoring of noise kvel, stack emission and ambient air quality should be done by 
the laboratory recognized under Environment (Protection) Act. 1986 and report be stnt to the Board. 
20. Industry shall deploy Anti-Smog Gun for suppression of dust while loading the products in the crushing 
area as well as on moving areas of the vehicles. 
21. The industry shall regularly operate water sprinkling system to control process emission and dust 
suppression in scientific manner to maintain Ambient Air Quality as per CPCB norms. 
22. The Industry shall obtain NOC certificate from Ground Water Department for abstraction of ground 
water & submit to State Board within one month. 
:23. The Industry shall obtain land use certificate from co.mpetent authority ofrevenuc department within Cl I 
month and submit to State Board. 
24. M.etallic road shall be ins1alled inside the premises with Regular wetting of the ground within the factory 
premises. 

25. Complaint against said industry regarding Pollution if lodged & confirmed in inspection the consent 
order shall be revoked & necessary action against industry shall be taken under Air(Prevention & Control of 
Pollution) Act, l 981 and Water (Prevention & Control of Pollution) Act, ] 974 as amended industry owner is 
responsible for this. 

26. The unit shall get fresh CTE to shift the unit to another suitable location. 
27. If UPPCB or CPCB issued a closure order against the company, this consent shall remain suspended for 
the period till the closure order is revoked, after which the consent will be effective again for the remaining 
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period. 
28. ln case of violation ofihe above mentioned conditi ons. tbe CTO may be withdrawn. 

Copy to: 

CE0-2. U.P. Pollution Control Board, Lucknow. 

VIJAY Digitally signed byVIJAY 
Date: 2025.04.09 
18:56:56 +05'30' 

Regional Officer 

VIJAY Digitally signed byVIJAY 
Date: 2025.04.09 18:57:22 
+05'30' 

Regional Officer 
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Category : GREEN 

Uttar Pradesh Pollution Control Board 
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

PhJ.11!'" ?~2720828,272083 l, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com 

. 
. 

239700/UPPCB/ AIJahabad(UPPCBRO)/CTO/both/PRA YAGRAJ/2025 

Application Id : 31753073 
Date: 07/05/2025 

To, 
l\'.1/s 
GPT INFRA PROJECTS LIMITED uPSIDA NIRM.AN. KBAND-9, SARASWATI IllGH TECH CITY, SECTOR-3, 

KAR CHANA, NAINI, PRA YAGRAJ 
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act 1981 
CCA is hereby granted to GPT INFRA PROJECTS LIMITED Jocated at UPSIDA N~.s\i~ KHAND-

9, SARASWATIIDGH TECH CITY, SECTOR-3, K.ARCHANA, NAINI, PRAYAGRAJ. subject to 

the provisions of the Water Act, Air Act and the orders that may be made further and subject to following 

terms and conditions :-1. This CCA GPT INFRA PROJECTS LIMITED granted for the period from 07/05/2025 to 31/03/2026 

and valid for manufacturing of following products. 
s Product Quantity Unit 
No 
1 RMC (02 Plant) 180 

Cubic Meters/Dav 
2 WMM(@l0O 500 

Metric Tonnes/Day 
MT/Hom=-i 2. Conditions under Water(Prevention and Control of Pollution) Act-1974 as amended:­

(i) The daily quantity of effluent discharge (KLD) :-
Kind of Effluent Quanti Treatment facili Discbaroe oint 

(ii Trade Effluent Treatment and Disposal :-Toe applicant shall operate Effluent Treatment Plant consisting 

of primary/secondary and tertiary treatment as is require-d with reference to influent quantity and quality. 

In ca e of stoppage of functioning of ETP, production bas to be stopped immediately and this Board has to 

be intimated by fax/phone/email with a report in this regard to be dispatched irrunediately. 

:iij) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 

~r gardenfog etc. Qµality of the treated effluent shall meet· to the following genera] and specific standards as 

,resc1ibed under Environment {Protection Rules, 1986 and applicable to the unit from time-to-time:-Industrial Effluent Quality Standard S.No. 
Parameter I · Standard 

) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with 

erence to influent quantity and quality.In case of stoppage of functioning of STP, production has to be 
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stopped immediately and this Board has to be intimated by fax/phone/email with a rep011 in this regard to be 
dispatched immediately. 
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained 
continuously so as to achieve the quality of the treated sewage to the following standards . .. 

IS No. I Parameters I Standards 3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended:-i) The applicant shall use following fuel and install a comprehensive control system consisting of co11trol 
equipment as required with reference to generation of emissions and operate and maintain the same continuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

SNo. Air Type of fuel Stack no Control Height of Pollution 
Device Stack Source 

1 DGSET HSD 02 Particulate AS PER E(P) 160 & 120 
Matter ACT 1986 KVA 

Emmission Quality Standards 

ls No. Stack no Parameters Standards In case of stoppage of functioning of air pollution control equipment, production has to be stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately 
(ii) The unit ,vill not use any type of restricted fuel. iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is required for meeting the ambient noise standards for night and day time as prescribed for respective 
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

Standards for Industrial Commercial Residential Silence Noise level in Area Area Area Zone db(A) Leq 

Day Night Day Night Day Night Day Time Time Time Time Time Time Time 75 70 65 55 55 45 50 4. Essential documents to be submitted by the Industry/Unit as Applicable :­(i) Environment Statement in Fonn-V of Environment (Protection) Rules, 1986. 

Night 
Time 
40 

(ii) Quarterly compliance report of tbe CCA photograph ofETP/APCs/Waste Storage Area. 5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of this CCA and provisions of the Water Act Air Act and Hazardous and Other '"'astes (Management and 
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rule . 
7. In compliance to the G.O 1011 /81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of 
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 
per the SOP available at URL:-http://www.upecp.in/frainingSession.aspx for ensuring timely compliance of 
this direction you are hereby directed to submit a bank guarantee with minimum validity of one year of the 
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amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non­
compliance of this direction, your consent will be revoked by the Board. 
8. If the unit uses the ground water and requires the permission from SG\V A/CGWA for water abstraction 
then the industry will have tq b Miiii No objection certificate for abstraction of ground water. It will be the 
responsibility of the industry to comply with the various conditions of the NOC obtained from the 
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three 
month from the laborato.ry recognized by the MoEF and shal1 rep01i to the UPPCB. 
2. The applicant sbal1 however, not without the prior consent of the Board bring into use any new or altered 
outlet for the discharge of effluent or gases emission or sewage waste from the unit. 
3. Treated lndustial waste water and domestic waste water shall be disposed jointly at one disposal point. 
The applicant shall provide discharge measurement equipment at final disposal point. 
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 
shall be initiated against the applicant. 
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 
Control equipment and stack for smooth sampling/monitoring of efficiency of pol1ution control systems. 
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 
occur in excess of standards laid down, such information shall be reported to the Board's offices and all 
other concerned offices. In case of failure of pollution control equipment, the production process connected 
to it shall be stopped with immediate effect. 
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only. 
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, 
it shall be imperative to stop production in the industry with immediate effect and such information shall be 
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 
the Competent Authority. 
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ 
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge 
point or emission point 
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as 
may be necessary. 

Specific Conditions:-
!. This consent is valid only for Ready Mix Concrete Plant (02)-180 Cubic Meter/Day & WMM-500 . . 

MT/Day. 
2. A thick green belt o( trees of suitable species able to attain 8-10 meter height on maturity shall be 
developed in multi-lineate staggered manner on a minimum 33% of the land on which the industry- is 
established as per the "Protocol for Development of Green Belt'' notified vide Board Office Order 
No.H 16405/220/2018/02 dated. 16.02.2018 in this regard and is available at URL 
http://www. uppc.b .com/pdf/Green-bel t-Guide_ 160218 .pdf. 
3. The industry shall ensure that water sprinkling system, Mobile water sprinkling system and Smog gun 
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• should be installed as Air Pollution Control System. 

4. The Industry shall cover boundary wall around the project premises. 
5. IfUPPCB or CPCB issues a closure order against the industry, this consent shall remain suspended for the 
period till the closure order is revoked, after which the consent wi11 be effective again for the remaining 
period. --

6. Settling tanks shall be made for re-circulation of water utilize for fugitive/dust suppression during 
operation of plant. 
7. This consent order is being issued with the intention that no pollution or land ownership dispute is pending 
and no such litigation is pending in any court, otherwise, the consent order will be deemed to be nullified. 
8. This consent is not transferable, in case of a change of ovmcrship/management and addresses of new 
Owner/partner/directors/proprietor should immediately apply for the same. 
9. The issuance of this consent does not convey any property rights in either real or personal property or any 
exclusive privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, 
State or local laws or regulations. 
10. The unit shall discharge the domestic effluent through the Septic Tank/Soak pit. 
11. The unit shall be operated in such a manner that ambient air quality should not adversely affect the 
sunounding environment by the fugitive emissions emitted during the operational/processing period. 
12. The shall install/provide the water sprinkling systems as water sprinkler stand posts to suppress/mitigate 
the dust emissions. 
13. Prior to any change in process, production capacity, modification, or any change within the unit will be 
liable to take Consent to establish (CTE). 
14. Solid waste should be disposed off in such a manner that there will be no adverse effect on the population 
and environment of the surrounding area. Environmental statement should be sent to this office before 30 
September every year. 
15. The DG set should have minimum stack height 0.2x K.VA from roof-top of the nearest building with 
acoustic enclosure and monitoring of noise level, stack emission and ambient air quality should be done by 
the laboratory recognized under Environment (Protection) Act, 1986 and report be sent to the Board. 
16. The industry shall regularly operate water sprinkling system to control process emission and dust 
suppression in scientific manner to maintain Ambient Air Quality as per CPCB norms. 
17. The Industry shall obtain land use certificate from competent authority of revenue department within 0 1 
month and submit to State Board. 
18. Metallic road shall be insta11ed inside the premises with Regular wetting of the ground within the factory 
premises. 
19. Complaint against said industry regarding Pollution if lodged & confirmed in inspection the consent 
order shall be revoked & necessary action against industry shall be taken under Air(Prevention & Control of 
Pollution) Act, 1981 and Water (Prevention & Control of Pollution) Act, 1974 as amended industry owner is 
responsible for this. 
20. In case of violation of the above mentioned conditions, the CTO may be withdrawn. 

Digltally signed by 

VI JAY:~~ 2025.05.07 
19:39:58 +05'30' 

Regional Officer 
Copy to: 

Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, T.C. 12V, Vibhuti Khand, Gomati 
Nagar, Lucknow. 

VI J Ay ~;~Uy signed by 

Date: 2025.05.07 
19:40:11 +05'30' 

Regional Officer 
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Harpal.singh . <harpal.singh@archeuslaw.com>

OA No. 1250 of 2024: Bhartiya Kisan Union Purwa through its Secretary vs. Union
of India & Ors.
Harpal.singh . <harpal.singh@archeuslaw.com> Fri, Aug 29, 2025 at 5:06 PM
To: "adhivakta.aditya@gmail.com" <adhivakta.aditya@gmail.com>, amitshukla@lexweb.in
Cc: Ranjit Prakash <ranjit.prakash@archeuslaw.com>, "Shantanu.Chaturvedi" <shantanu.chaturvedi@archeuslaw.com>

Dear All,

We are counsel representing the Respondent No. 6, M/s. GPT Infra Project Ltd, in the above captioned matter before
the Hon’ble National Green Tribunal, Principal Bench, New Delhi. 

Please find attached, by way of service, a copy of the Affidavit being filed on behalf of the Respondent No. 6.

Regards

Shantanu Chaturvedi/Harpal Singh

Advocate for the Respondent No. 6

--
 --
 Regards,

Affidavit_GPT__On behalf of Respodent No.6.pdf
4028K

8/29/25, 5:14 PM Archeus Law Mail - OA No. 1250 of 2024: Bhartiya Kisan Union Purwa through its Secretary vs. Union of India & Ors.

https://mail.google.com/mail/u/0/?ik=951d830f2d&view=pt&search=all&permmsgid=msg-a:r7935070998695939620&simpl=msg-a:r79350709986… 1/1

24
Proof of Service1146

https://mail.google.com/mail/u/0/?ui=2&ik=951d830f2d&view=att&th=198f59d889b522c9&attid=0.1&disp=attd&realattid=f_mewrbm4t0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=951d830f2d&view=att&th=198f59d889b522c9&attid=0.1&disp=attd&realattid=f_mewrbm4t0&safe=1&zw

	Index
	Affidavit
	Annexure No.-1
	Annexure No.-2
	Proof of Service

